%,
:

- The Manager,

TO W PURLISHED IN PI/RT IT SECTION 3(ii) OF

PR GAZETTE OF INDIA

GOVERMENT OF INIE A
MINISTRY OF FINANCE
(DRPARTMENT OF REVENUE AND

NOTIFICATION
INCO ME TAX

INSURANCE )

NEW DBIHI: THE 30th-July, 19756

NO.999(F.No.404/103/75~ITCC): In exercise qf the powers conferred

by sub-clause
Act,

(ii1) of clause (44) of Sectiqn 2 of the Income~tas
1961 (43 of 1961), the Central Governmgnd hereby authorises
Shri P.C. Abrol who is a Gazetted Officer of

the Cenhral Goveynment

to exercise the powers of a Tax Recovery of ficer under the said Act.

2, The appointment of Shri B.D, I
No.942(F.No.404/103/75=-17CC) dated the 19th

cancelled with effect from the date Shri P.T.

charge a5 Tax Recovery Oificer.

This Notification shall come into fory

3
date Shri P.C. Abrol takes over as Tax RecCoO
| sa/-
(V.P. Mit

Deputy Secretary to th

Government of India Press,
New Delhi.

N0.999(F N0, 404/103/T5-1TCC) :

Copy forwarded to:=~

Tane ja mdde under Nobification

June, 1975 is hereby
‘Ahrol takes cover

e with effezt from the
fery Officer. -

bal)
b dovernment of India

1. All Commissioners of Income-taX.’

5. A4ll Directors of Inspection.

%. The Direchtor, DI(0&MS), New Delhi (5 cqpies),

4, The Director, IRS(DT) Staff College, Nggpur.

5. The Comptroller & Audi tor General of India, New Delhi(25 copies)

6. The Chief Secretary, Covt. of Rajasthaxy, Jaipur.

7. The Accountant CGeneral, Rajasthan, Jaigur, _
Shri P.H. Ramchandm i, Joint Secretary [and Iegal Adviser,
Ministry of Law, New Delhi,

g, All Sections/Officers in Board's Officg.

10. Bulletin Section (5 copies).

11, Guard File, -

12. The Commissioner of Income~tax, Rajasthan I, Jalipur.

{V.P}
Deputy Secretary vo

e b2
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